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INTRODUCTION 

I, the Chairman of the Committee on Government AauranCli 
as authoriSed by the Committee, do present on their behaU tbiI 
Report of the Committee on Government Assurance •. 

2. The' Committee (1987-88) were constituted on 12 June, 1887. 

3. At their sitting held on 28 January, 1987, the Committee 
(1986-87) took the evidence of the repr88'!ntatives of the M1Distrles 
of Home Mairs (Department of Oftlcial Language) and Law and 
Justice in connection with non-implementation of the IIIIUl'8.Ile8 
given on 4 December, 1985, during the Second SeIIIon. of Eighth 
Lok Sabha in reply to Unstarred Question No. 2430 regarding Hindi 
version of the Constitution of India. At their sitting held on 7 
January, 1988, the Committee considered and adopted the draft 
Report. ' 

4. The Minutes of the aforesaid sitting form part of this Report. 

5. The conclusions/observations ot the Committee are cantaiDed 
In the succeeding chapter. ' 

6. The Committee wish to express their thanks to the oftlclall 
of the Ministries of Home Mairs (Department of Oftlclal Language), 
and Law and Justice who appeared before the Committee. 

NEW DELHI; 
7 Ja'AUI/.f'y, 1981. ,,~, !' , 

17 Pausa. 1909 (Saka) 

PROF. NARAIN CHAND PARASHAR, 
Chairman, 

Committee on Gcwernment Auurancu. 



RBP.OaT 

o,n 4 J)ecerober, 1985, the foll~w~g t1~~ Qu~o~ (No. 2430) 
~veri no~icfi! of by Shri Jlam~.~~y rJ;'~4 s.m,.,h, "of. was addreaed 
to the Minister of Home AftairJ:- ' 

, I < • 

.. (a) whether Government ~ve ap~ved 8. ~"n,."" ,I, Text of 
Col1stitritionof India'~' , " " '/ ';'~ 

, '< ' 

(b) if 50, the detaij.s thereof; and 

(c) If not, the reasons therefor?" . '" '. 
a. 'The then Minister bf, Horne Affairs ~~ ~. '!J. ~van) gave 

the following reply:-' -. 

"(a), (b) .. (c): The moda1itt~ forprellllXin,g ~ authoritative 
text of the Constitut'fon In lttttat are under 'active con-
si_ation of the OoVel"lliDeJ:tt"" 

3. ,The above reply to the question was treated as an assurance 
by the Committee which was 'to be tulftlled within tbi'ee month. 
Qf the reply i.e. by B March, 1986. 

4. On 7 March, 1986, the Ministry of Home Affatrs approached 
the Committee on Government Auuranees througfl the Mlnutry of 
Parliamentary Mairs' to drop the USUtatlce on the grOUnds fndf. 
<!ated below: - . ' 

" ... It' was not the intentiop of t~ Department that Infor-
mation conveyed to th~ Hon,ourable ~.tUn~J' of ParU ... 
ment may be treated a,s '1Jri usurance. 'lbels8Ue for pTO-
viding Hindi text of fhe CO!Jstl~on ot India hu been 
hanging for the laSt several ye.,.,. 

The background of this case Is given ~lQw:-

In accordance with the resolution adopted by the Constituent 
Assembly on 17th SePtember, 1949. the HincH tranllatlon 
of the Constitution 6f India was pub1fshe4. A contro-
versy had arisen some yeats back whether or not to treat 
Hindi translation as authoritative text of the Constttu-
tion. The Ministry of Law arid Justtce eonsu1fec! renown-
ed legal experts S\lch lIS Iatf Shri M. C. Setalvad. 
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Shri Niren De and Shri K. L. Misra in 1973. In spite of this, 
that translation in 1949 was prepared under the authority 
of the President of the Constituent Assembly and was 
signed by the President and members o,f the Constituent 
Assembly, the text of the advice of learned Counsels was 
that it was not possible to treat Hindi translation as the 
authoritative text. After the opinion Of the learned 
counsels, it was considered necessary that a Bill may be 
got passed in Parliament which may authorise 
President to provide for the authorised transla-

tions of the Constitution in Hindi and other, Indian 
languages specified in the Eighth Schedule of the Con-
stitution. Accordingly a BiU entitled "The Constitution 
(Authorised Translations) Bill, 1978" was prepared _ and 
introduced on 7th, August, 1978 in the Rajya Sabha, 
although the Rajya Sabha passed this Bill on 27th Nov-
ember, '1978; before it could be taken for consideration 
by the Lok Sabha, the Lok Sabha was cUssolved in 1979 
and the Bill lapsed. ' 

When the matter for bringing a new Bill in Parliament for 
the above purpose was under consideration of the Depart-
ment of Official Language, there was a demand in and 
outside Parliament to provide' for authoritative text in 
Hindi of the Constitution instead of Hindi tran"lation, In 
19&4 during the discussion on a question asked by an M.P. 
in Lok Babha, ,the then Law and Justice Minister gave an 
assurance that the matter would be re-examined. 

Accordingly, this matter was again referred to the Attorney 
General of India for his advice by the Ministry of Law 
and Justice, According to the advice tender!?d by the 
Attorney General of India, it would be necessary to: have 
an authoritative text of the Constitution in Hindi, when 
a Parliamentary law in terms of article 348 (1) of the 
Constitution for dispensing with the use of· English 
language is enacted and brought into force, In his view, 
the Constitution can be amended for making a provision 
for an authorised text of the Constitution in, Hindi. On 
the advice ten~ered by the Atto~ey General of India, a 
Bill has been prepared with the consultation of the Minis': 
try of Law and Justice, Approval of the Cabinet has been 
sought in this matter. 

'l'bematter is under. consideration of the Cabinet,' If Cabinet 
approves this matter, it will take time in· getting the Bill 
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passed by both the Houses of Parliament as language 
issue is a sensitive one. There is a possibiltty of arising 
controversy in and outside Parliament on this language 
issue. Considerable time will. therefore. be taken in 
disposal of this case. If Cabinet does not approve this 
matter, then it will not be possible to take further action 
in iliis matter. In the circumstances, it will be appro-
priate not to treat the answer of the question as an as-
surance." 

5. The Committee considered the request of the Ministry of Home 
Affairs (Department of Official Language) for dropping the assur-
ance at their sitting held on 19th June, 1986. The Committee noted 
that the matter of producing an authentic text of Hindi version of 
the Constitution had been pending for a long time. The Committee 
further noted that Government had at one stage taken a decisive 
IUlP by introducing the Constitution (Authorised Translation) Bill, 
19'18 In the Parliament, which was even passed by the Rajya Sabha 
on 27 November, 1978, but could not be considered by Lok Sabha 
because of its dissolution and consequently the Bill lapsed. The Com-
mittee felt that it was high time to take a conclusive action in the 
matter. The Commit_ decided to hear the views of the represen-
tatives of Ministries of Home Affairs and Law at their sitting to be 
fixed for the purpose. 

6. On 28 January, 1987, the representatives of the Ministry of 
Home Affairs (Department of OtBcial Language) and the Mlnilltry 
-of Law and Justice appeared before the Committee for ora] evidence. 

7. The representative of the Ministry of Home Affairs while ex-
plaining the reuons for delay in implementation of the assurance 
stated that the Oftlclal Language Department and Law Department 
had sent the proposal to the Cabinet in October, 1985 and expected 
that the proposal would be approved by the Cabinet and thereafter 
• Bill would be introduced in Parliament. That was why tbe 
auuranee was given in December, 1985 that the matter was under 
consideration of Government and an .early action would be taken. 
But when the Cabinet considered this matter they felt that the 
matter being important, it should be entrusted to a Sub-Committee 
of the Cabinet. The Sub-Committee was to go through thb matter 
tn detail and then the matter was to be placed before he Cabinet 
again. The Cabinet Sub-Committee was of the opinion that it re-
quired amendment. They proposed an amendment and therefore 
it ·bad to be again forwarded to Law Minl.try. Law Depkrtment 
b~~ ~tu~ it .tter making the amendment 81 per the decltfOf\, of . . 
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Cabinet Sub-Committee. The Cabinet. had than asked the Sub-
Committee to reconsider the modified fonn or to reconsider it once 
$gain, Therefore, it was reviewed by Department of Official 
Language again and had again beensl1bmitted,to Cabinet. 

8. In the last meeting, the Ministry had been informed, that the 
Cabinet had considered the matter and it was informally under-
stood that it had been cleared by the Cabinet. The minutes of the 
Cabinet meeting were yet to be received by the Ministry. However, 
if it had been cleared, the concerned Bill would be introduced in 
t~ lled 'sessional the Parliament. Since it was a legal matter and 
the action was being taken, the Department of Official Lim'guage re-
qaeeted : fOr the dropping of ~heassuTance. 

9. The position was further supplemented by the representative 
o.f- Ministry of Law (Legislative Department) as follOws:-

"Sir, she has mentioned the factual position. We are awatt-
ing the Minutes of the Cabinet meeting before We intro-
duce the Bill. We have already given the draft of the 
Bill along with the note to the Cabinet. That would also 
be approved, we hope, without much changes. Thes,·.we 
will introduce. it in the next session." 

10. The Committee desitp.d to know the reasons for which the 
MiftistJy'sought"for the dropping of the assurance~ Iilreply,' the 
rep"lentltive of Ministry 'of Home Affairs explained that the' mat-
ter 'hac:l gone to Cabinet and the Ministry did not know hoW much 
time it would take and there was nothing for taking action on their 
side. Therefore, they had requested for the dropping of the ass~· 
.flee. 

11. The COmmittee pointed out that so long the bill was not· in-
ttoduced . in the Parliament, assurance could not' be' dropped. The 
witness stated that the Committee would be kept informed of the 
progress made in fulfillin'g the assurance and if necessary' they 
would request for extension of time for fuifHling the assurance: 

12. Regarding the contention of the Ministry that t~ reply given 
to the Unstarred Question was not meant by them to be an aSSut'aflce 
ad might nBt have been treated as such bv the Comm~ttee.it was 
pointed out to the representative of the Minh:;try of Home Affairs 
that it Was for the Committee to decide whether a reply was an 
elSUta~C)l" not~ TIre' rept"esentatjve of the Ministry eouhitred 
~~ Oommittee's exposition. ' 



lt3..'When asked whether the Hindi text of the COftstiiution .u 
ready, the representative of the Home Ministry stated that when 
the Constitution was drafted it was drafted both in English and 
Hindi. . Both the vel'sions were placed in the Constituent Assembly 
aftd .&natut'e& of the Members were appended on both the versions. 
But a technical flaw cropped up afterwards that when voting was 
done it was done para-wise on English version and not on .Hindi 
text. Thel'efore, legal opinion was that 'Only English version would 
be taken -as authentie although both the versions had signaturel. 
When this lacuna came to light, action to remove this anomaly was 
initiated. Aecording to Constitution, Hindi is 'OUr Offtcial language 
atid ·therefore the authorised text also shOUld be in FJindi. In view 
of thts,' lit was considered as to how this lacuna could be removed. 
Consequently, luminaries in this field were consulted and only then 
this 'action was taken. 

·'14.'The"Committee enqnired whether the proposed "Bill included 
the' pt'Ovition that the' Hindi text which was signed by the Members 
we~ld"-be -recognised, the representative of the Ministry of Law and 

-Ju9tiOe;('Legi'Slative Department) stated as under:-

"Under the provisions of the Central Acts (Authorised' Text) 
Act,the auth'Orised texts in other languages the ~gislati\l" 
part-are published. The regional versions of Cenfral 
Acts·get authorised by the President and weptlblllb them 
as authorised texts in the State Languages. We have, in 
almost all the languages, published about 500 pages and 
in some other languages, we have published 1000 pap. 
or so. Thisprocel!ls is ccmtinuous and weare pubHshtnW 
the' trarwla.tion 'Of Central Acts in all the Statel." 

.15. The Committee pointr.od out tnat Hindi text and texts ·mother 
~a8es of Central Acts were not· authoriaed and ciesiftdtoknoW 
how t1le. Hindi text of the Consti.tution would ~ reeognUed II' au-
tborisedand whether those would be included in the bill. 'The zw.. 
~e&enta~ of Ministry of Law replied as under: 

"As I mentio.ed earlier, so far as the traI1IlatiDn of eentall· 
-Acts in other languages are concerned, we· ha¥e • '''P8flId8 
Act of Parliamen.t under which w4ttranalateall ot:IIu Jan. 
In respect of the translation of the Constitution into cH:ber 
languages We baye made no provision in tbia·a.td. ;.We 
ar.epubUlhing only the Constitution in the wnou .... 

• 
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guages as regional language version of the Constitution·. , 
It is not an authenticated one in that way. I, 

16. When asked. whether Government proposed to give authenU ... · 
cation to Hindi version and also to other languages versions, the re:-.· 
presentative of the Law Ministry replied as under: 

"We will consider it. We will examine this matter, and try 
to answer. So far as Article 348 is concerned, we have 
already enacted an Act~the Official Language Act. of 1963 
as amended in 19(;7 and provided for any contingencies. 
Some other provisions are yet to be brought out i.e. lan-
guage used in the Supreme Court and in other matters." , 

17. The Committee are happy to note that at length on 21 Feh-
ru8l')', 1987, Government introduced in Lok Sabha 'The Constitution 
(Fifty Sixth Amendment) Bill. 1987', to empower the President of 
India to publish under his authority the translation of the Constitu-
tion in Hindi signed by the Members of the Constituent ABlembly 
and also to publish the translation in Hindi with such modiftcations 
as made in English. The bill was passed by Lok Sabha on the 24th 
November, 1987, and by the Rajya Sabha on the 26th November, 1981, 
and assented to by the President on the 9th December, 1987. Now 
it ia on the statute book as the .Constitution (Fifty Eighth Amend-
ment) Act, 1987 having been published in the Gazette of India on the 
10th December, 1987. 

18. The Committee are, however, OOIlstrained to observe that 
Government took undUly long time in implementing a decision taken 
as far back a8 on the 17th Staptember, 1M' when Members of the 
Constituent Assembly signed the Hindi translation which jndjca~ 
the real intention of the founding fathers of the Constitution to give 
due status to Hindi recognised as the Omcfa', Lanauage for the 
Union. It is indeed regrettable that Government did not consider 
the matter urgent and important enough even in the Seventh Lok 
Sabha when they could reintroduce the Constitution (Authorised 
Translation) Bill, 1978 which was passed by the Rajya Sabha on tbe 
27th November, 1978 but it could not be passed in the Sixth Lok. 
Sabha because of its dissolution. Obviously, the Govemment felt 
the urgency and the importance of the matter and expedited their 
decision only when this Committee did not agree to their request 
for the dropping of the assurance and desired tbat the assurance 
must be implemented without further delay. The Committee do 



, 
hope '. uti truSt that Government would avoid such lax attitude bl' 
future in such matten of national importance. 

1.; laeidentally, the Committee also wish to express their WI-
liappinesa on the attempt of the Ministry of Home Aftain to sit ill 
judpment on the decision of the Committee to treat the uOI'e88id re-
ply of the Minister as u assurance. The Committee need hardly 
o~nre; .. also done ill a number of eadier eases, that it is exeba-
lively prorogatlve of the Committee alone to decide whether- or DOt 
a partic:ular reply of the Minister should be considered as an _ur-
aaee and onee it has been treated as assuranee, Government are 
obliged to implement it. . 

NEW DELHI; 
JanUGry 7, 1988 
pat.£Ba 17, 1909 (Saka) 

PROF. NARAIN CHAND PARASHAR, 
Chairman, 

Committee on Government A,aurance,. 
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Mil)bltes of the C~~'.lon G8~t {A8Wt1~·hekl·o!i' 11 . 
Jwse, 1986, ia (lol1tJBlitteeftoom No. 00 1 F1rll'tne-or,Pftlt~'I! 
Heuse. New Delhi. 

The Committee :met -00 Thursday, '1,f}'ioJuDe,;11988, flOm,: U."" ilQlUlfs 
to 1~. 30 hours. 

PRESENT 

Prof. Narain Chand Parashar-Chai'l'man 

MEMBERS 

2. Shri ViI:dhi C'hander Jain 
3. Shri Rahim Khan 
4. Shri Purna Chandra Malik 
5. Shri Channaiah Odeyar 
6. Shri Keshorao Pardhi 
7. Shri K. N. Pradhan , 
8. Dr. G. Vijaya Rama Rao 
9. Shri Muhiram Saiki a 

SECRE'l!ARIAT 

1. Shri D. C. Pande-Joint St.cf'etary 
2. Shri C. K. Jain-Chief Emminer of Questions 

3. Shri D. M. Chanan-Se-niOr Emminer of Questions 
2. The Committee took up for consideration Memoranda Nos. 

42, 43, 44, 45, 46, 47, 48, 49 and 50. 

• • • • 
Memorandum No. 43: Request for dropping of assurance given 

on 4 December, 1985, in reply- to Unstarred Qu~stion No. 2430 regard-
ing Hindi version of the Constitution of India. , 

• 
8 
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4.! The 'Committee considered the following .request of the Ministry 
of Home .A:1fa1~ received through the Department of Parliamentary 
~airs. tnde thelr U.O. Note No. F IVIHA (n) USQ, 2430-LSI&6dated 
'1" Mal'C!b, 1986, for dropping of, the assurance on the fo&wm.g 

, ,rroundS~--

4"ft was not the- intention of this Department that iniorr:gatiGn 
corrveyed 'to' the Honoarable Member Of Parliament may 
be'tteaW 'as an assurance. The issue for providing Hindi 
text1of'the Constttution of India has been hanging for the 
la8t sevtttll years. 

The, bac~d of.this ,cue, is giwn beleW'l-

In accordance with the resolution adopted by the Constituent 
Assembly on 17th September, 1949, the Hindi translation 
at the. Constitution of ' India w-aspublished. A,controversy 
bad arisen some years' back wbether or not to ,treat· Hbrdi 
translation as authoritative text of the Constiiution. The 

, Ministry of Law aDd ,Justice COl\8ulted renownedlega} ex-
pen. suches LateShri M. C. Setalvad, Shri Nfren J)e.'8I1d 
Shri K. L. Misra ill 1973. Inspi~ of thil that translation 

. in l$4Q was prepared under the authority &f the President 
of tile, Constituent, Auembly and WILlI silned by the- Pre!-
dent and members of the Constituent, Auemb!Yj ~ tat 
of the advice 'of learned Counsels was that it was not pos-
sible'to treat Hindi trallSlation as the authoritative text. 
After the opinion· of the learned cOUnsels, it W1M consider-
ed necessary that a Bill may be got passed' in Parliament 
wbicb may, authorise President topravide fOr the authods-
ecUraulationa .. cf the Cooltitutimtin -Hindi and -en,*, Indfan 
~pa .. ,speclfledim'the Eighth' Schedule of the'Con.tttu-
ticm. Accordingly a Bill entitled "The (?onlltituti$>z\ (Au-
thori8ed, Translations) Bill, 1978" was prepared and in-
troduced ,00 7th A~stl 1973 in the Ra,iva Sabba, although 
~ Ba)ya SaDba "passed this Bill on 27th N1>vember, UW8, 
before it could be· taken for considerRtion by the IJok 
Sabha, the Lok Sabha was dissolved in 1979 and the Bill 
lapsed. 

When the ma~ for bringing· a neow Bill in Parliaf'dent for the 
above purpose was under consideration of the Department of 
Official Language, there was a dc:nand in and outside Parliament to 
provide tor authoritative text in Hindi of the Constitution instead 
of ftilldt tran,IatioQ. In 1984 during the, di~CWI$iQn on a qu~tion 

• • 



10 
asked by an M.P. in Lok Sabha, the then Law and Justice Minister 
gave an assurance that the matter would be re-examined. 

Accordingly this matter was again referred to the Attorney Gene-
ral of India for his advice by the Ministry of Law and Justice. Ac-
cording to the advice tendered by the Attorney General of India, it 
would be necessary to have an authoritative text of the Constitution 
in Hindi, when a parliamentary law in terms of article 348 (1) of the 
Constitution for dispensing with the use of English language is enact-
ed and brought into fo.rce. In his view the Constitution can be amen-
ded for making a provision for an authorised text of the Constitution 
in Hindi. On the advice tendered by the Attorney General of India, 
a Bill has been prepared with the consultation of the Ministry of 
Law and Justice. Approval of the Cabinet has been sought in this 
matter. : I 

The matter is under consideration of the Cabinet. If Cabinet ap-
proves this matter, it will take time in getting the Bill passed by 
both the houses of Parliament as language issue is a sensitive one. 
There is a possibility of arising controversy in and outside ParHa-
ment on this language issue. ConSiderable time will, therefore, be 
taken in di8posal of this case. If Cabinet does not approve this mat-
ter, then it will not be possible to take fUrther action in this matter. 
In the circumStances, it will be SJPpropriate not to treat the answer 
of the question as an assurance." 

4.1 The Committee noted that the matter of producing an authen-
tic text of Hindi version of the Constitution had been pending for a 
long time, The Committee further noted that Government had at 
one stage taken a decisive step by introducing the Constitution (Au-
tharlsed Translation) Bill, 1978 in the'Parliament, which was even 
passed by the Rajya Sabha on 27 November, 1978, but could not be 
considered by Lok Sabha because of its dissolution and consequently 
the Bill lapsed. The Committee felt that it was high time to take 
a conclwive action in the matter. The Committee decided to hear 
the views of the representatives of Ministries of Home Affairs and 
Law at their sitting to be fixed for the purpose. 

• • • • 
The t:ommittee then adjourned. 



MINUTES 

TWELFTH SITTING 

Min.utes Of the Committee on Government Assurance, held on 
2$ Jaf/uary; 1987 in Room No. 53, Parlia.ment House, New Delhi. 

The Committee met on Wednesday, 28 January, 1987 from 1l.30 to 
12-20 honrs.· . 

PRESENT 

Prof. N arain Chand Parashar-Ohairman 

MEMBERS 

2. Shri Tadur Bala Goud 
3. Shri Virdhi Chander Jain 
4. Shri Jitendra Prasada 
5. Ch. RahiJn Khan 
6. Shri Purna Chandra Malik 
7. $hri Channaiah Odeyar 
8. Shri Keshorao Pardhi 
9. Shri Ram Pujan Patel 

10. Shri K. N. Pradhan 
11. Shri Jagannath Prasad 
12. Dr. G. Vijaya· Rama Rao 

SECRETARIAT 

i .. Shri D. C. Pande--Joint Secretary 
~. Shri C. K. Jain-Chief Examiner of QueBtions' 
3.Shri D. M. ,Chanan-Senior Ezamtner of Questfonl. 

Wrnncssr.s Ex.ummJ 

MiniBtry of HOTne Affairs ([)epU.of Official lAnguage) 

Km. Kusum Lata Mittal-SecretaTy 
8hr! Shambhu Dayal-Joint Secret4ry. 

11 
• 

• 



12 
. Ministry of Law and Justice 

Shri P. K. Ka.ttha-.t.aw Secretary 
Shri S. Ra'miah-Secretary, Legislative Department. 

2. The Committee took the evidence of the representatives of the 
Ministries of Home Affairs (Deptt. of '?fl1.cial Language) and Law 
~dJu~tice regarding non-implementation of the assurance given 
pi LokSabha on 4 Decembe;r, 1~85 111 reply to Unstal"l'~ QuestiMi 
No. 2~ relating to 1i~4i yeT.ion of the· Opnstitution of India. 

3. .(\t the 0't~t, th~ Cha#'man drew the att.e~tj.on of the wi~ess 
to Direction 58 of the Directions by the Speaker and explained tha.t 
their evide.nce was to be treated as publlc and was liable to "be pub-
lished unless the witnesses specifically desired that all or any part 
of the evidence given by them was to" be treated as confidential. It 
was 'further explained to the witnesses that even though the evid-
ence was desired to be treated as confidential,' such evidence was 
liable to be made available to Members of Parliament. 

4. The Secretary, Ministry of Home ~airs (Depar~ment of 
Official Language) was thereafter asked to ~lain the reasops why 
the implementation of the assurance was" delay~ so long. t~reply, 
the witness submitted that the Oftlcial Language· Department and 
Law Department had sent the proposal to the Cabinet in~tober, 
198& and expected that the propos8I would ~ approved py the 
Cabinet and thereafter a bill would be introduced in Parliament. 
That was why the assurance was given in December, 19S5 that the 
matter was under consideration of Government and an early action 
would be taken." But when the Cabinet considered t~is matter they" 
felt that the matter being important, it should be· entrusted to a 
Sub-Committee of the Cabinet. The Sub-Committee was to go 
through this matter in detail and then the matter was to be placed 
before the Cabinet again. 

The Cabinet Sub-Committee was of the opi:nion that it requ~red 
amendment.- They proposed an amendment and therefo!eit had to 
be again forwarded to Law Ministry.· Low. Deparpnent ,pad ret~rn
ed it after making the· amendment as per the decision of Cabinet 
Sub-Committee. The Cabinet had then asked the Sub-Committee 
to reconsider the modified torin or ·to rf:consider it once again. 
Therefore, it was received by Department of Official Language again 
and had again been submitted to Cabinet· . 

In the last meeting the Ministry had been inlormed that the 
Cabinet had considered the matter and it was informally utlderstood 
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~at it had been cleared by the Cabinet. The minutes of tl¥t C~m.t 
*peettn8'were yet to ~ r~ceiv~'by the ~try. How,~, 'it"it 
had: been 'cleared, the concerned Bill would be introduced in the 
next~ssionof 'the Parliament. Since it Was a legal matter ~ the 
~#()n was being tak~~l, the oep~ttmept of Ofti~ial Li1ngua~e re-

o quested for the dropping of the asSurance. 
"4-1. . ' , 

5. The position was further supplemented by the representatiw 
.. of Ministry of Law (Legislative Department) as follo\ri:-: . 

"Sir, she has mentioned the factual position. We IU'e await-
ing the Minutes of the Cabinet meeting before we m~ 
duee the am. We have already given the draft of the 
Bill along with the note to the Cabinet. That would also 
be approved, we hope, without much changes. Then, we 
wUl introduce it in the next session." " 

IS. ~pl~ng the reaS01ls why the Ministry sought for the 
dropping of the assurance, the representative of Ministry Qf Home 
Affairs stated that the matter had gone to Cabinet and the Ministry 
did not know how muCh 00 tittle it would take and tMre was 0 nothing 
ffYi taking action on their side. Therefore, they had requested for 
the dropping of the assurmce. The witness added, Assurances will 
be fulftlled by the P.rliament. We will hardly be In a position to 
fuUU the assurance because once the matter is placed' before the 
Parliament in the form of the Bm, then it will be for the Parlia-
ment to consider and clear the Bill. As soon as they pass the Bill, 
it will be enacted. 

7. The Committee pointed out that so long the bill was not 
introduced in the Parliament, assurance could not be dropped. The 
witness stated that the Committee would be kept informed of the 
progress 'made in fulfilling the assurance and it necessary they 
would request for extension of time for fulfilling the assurance. 

8. Regarding the contention of the Ministry that the reply given 
to the Unstarred Question was not meant by them to be an assur-
anee and might not have' been treated as such by the Committee, 
it was pointed out to the representative of the Ministry of Home 
AJf~rs . that it was for the Committee to decide wheher a reply was 0 ~ assUrance or not. 0 In reply, the representative of the Minis-trr concurred with Committee's exposition, 

9. When asked whether the Hindi text ot theConstftution was 
ready, the representative of the 0 Home Ministry stated' that when ..' " 

• 
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the Constitution was drafted it was drafted both in English and 
Hindi. Both the versions were placed in the Assembly and 
signatures 'of the Members were appended on both the versions. 
But a technical flaw cropped up afterwards that when voting was 
done it was done para-wise on English version and not on Hindi text. 
Therefore, legal opinion was that only English version would be 
taken as authentic although both the versions had the signatures. 
When this lacuna came to light, action to remove this aIlDmaly was 
initiated. According to Constitution, Hindi is our Official language 
and therefore the authorised text also should be in Hindi. In view 
of this, it was considered IlS to hoW this lacuna could. be removed. 
Consequently, luminaries in this field were consulted and only when 
this action was taken. 

10. The Committee enquired whether the proposed Bill included 
the provision that the Hindi text which was signed by the Members 
would be recognised, the representative of the Ministry of Law and 
Justice (Legislative Department) stated as under: 

"Under the provisions of the Central Acts (Authorised Text) 
. Act, the authorised texts in other languages-the legisla-
tive part-are published. The regional versions of Cen-
tral Acts get authorised by the President and we publish 
th'em as authorised texts in the State languages. We 
have, in almost all the languages, published about 500 
pages and in some other languages, . we have published 
1000 pages or so. This process is continuous and we are 
publishing the translation of Central Acts in all the 
States." 

11. The Committee pointed out tnat Hindi text and texts in other 
languages of Central Acts were not authorised and desired to know 
how the Hindi text of the Constitution would be ,recognised as 
authorised and whether those would be included in the bill. The 
representative of Ministry of Law replied as under: 

"As r mentioned earlier, so far as the translation of Central 
Acts in other languages are concerned, we have a separate 
Act of Parliament under which Wf! translate all other. 
laws. In respect of' the translation of the Constitution 
into other languages we have made, no provision in thi!l 
flela. We are publishing only the Constitution in the 
yarious languages as regional language version of the 
Constitution. It fir not an authenticated one in that Vl8y." 
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12. When asked whether Government proposed to give authenti-
.cation to Hindi version and also to other languages versions, the 
representative of the Law Ministry replied as under: 

"We will consider it. We will examine this matter, and try 
to answer. So far as Article 348 is concerned, we have 
already enacted an Act-the Official Language Act of 1963 
as amended in 1967 and provided for any contingencies. 
Some other· provisions are yet to be brought out i. e. 
language used in the Supreme Court and in other matters." 

13. The witness further added that the Constitution of India had 
been translated in all the languages except Sindhi, Tamil and 
Kashmiri. Tamil Constitution was also ready. Same was the case 
of Sindhi Constitution. They were doing the translation of the 
Constitution in Kashmiri. As soon as it was completed, they would 
publish that also. Government had brought out three or four 
ilditlons in some of the languages. In Malayalam and in Muathl, 
they had brought out three editions. In some of the languages, 
they had brought out two editions. They were going to bring out 
the second edition of Bengali translation very soon. It was being 
sold in the country in large numbers. There was a great demand 
for these editions. 

14. When asked. what they did with the amendments to vario\lS 
Acts, the representative of the Ministry of Law replied as under:-

"We have to bring out the amended version also. Each indi-
. vidual amended act is also being published under the 

authority." 

15. The Committee desired to mow the reasons for the delay in 
issuing the translated version of the Constitution in Tamil language, 
the representative of Ministry of Law replied as under: 

"As far as this question is concerned, I will have to give a 
brief history of the scheme of publication of Central Acta 
or the Constitution in the regional languages. We have a 
system by which the Central Government translates aU 
the Central Acts and the Constitution and give them to 
the State Governments. Take the case of Tamil transla-
tion. The State Government has to go through the Tamil 
version. They also get them printed in their own pres •. 
We are also giving them grants to do this work :tn 
respect of Tamil Constitution, we had completed the pre-
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~arattoii of TaMil {Tersian Qt. U1e bohstitutt@ andgivep 
it to the. State Government ~ early,as 1978, if I. am 
correct. It was also approved by the state Government. 
1."h~ State Cabit\et P-lid alsoapprov~d it, We had .et a 
date for rele~in. this p~bll~ti~n. $Omehow, in the year 
1,981 ~t tQ~ lalft minllte, the State Govel'lmlent had said 
t~~t th,e ,Tamil, verel9D ~ not correctly reproduced. It 
did .not take into account the l'ecent developments and 
~h8p8es in the T~ii language after 1980.' Sq, they wanted 
to have a second look at the translation. They had also 
appointed '" Com,mittee to go into it. The earlier Oftlc1al 
Lan~e Co~ion pJ'e~qed, over by Justice Maharaj~ 
had approved it.'., Tben the State Government-may be 
dl,le to lome ,poUtical rea~ons-refe~fed it to the Com-
mitt~. The Committee took a very loqg time. They are 
gOi:qJ througb each, and every article. -We have even sent 
renliPders at the Ministerial level to the State Goyem· mant. Last time also I sent a letter to the Chief Secre-. .' "" tary to the Government of Tamil Nadu.I have also asked 
tor a discussion, with ,11ilXl. I hope by the middle of thia 
y;ear we should be able to bring out this Tamil version. 
So far as the Sindhi edition,' is concerned, the work is 
gonJg on. We are able to get a District Judge from 
Gujarat who was alsO a former Law Secretary. The 
translation is, more or leis, complete now. AS soon as 
it is ready we will also fix an occasiop for relea~ng it. 
Ttantllation iii kashiDitt l~hguage is still going on. We 
found a little difflculty in locating the persoQ..· So, from 
these I could say that the Sindhi version is complete; 
'ramil version is complete." . 

11. The Committee wanted to :bow the script I,lsed for tr8ll!tlatioO 
in Sinclhi verSldn. In reply, the ~teseritattve of Ministry of Law 
stated that they were using the Urdu script. 

17. ~l'he Committ~e then adjourned. 
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MINUTES 

Ninth Sitting 

. Minute.s of the Committee on Govemmeflit Assurances held on 7 
January, 1988 i1t Committee Room No. 50 Parli«ment House, 
N'ew Delhi. 

The Committee met on Thursday, 7 January, 1988 trom 11.00,· 
brs. to 12.10 hours. 

PRESENT 

Prof. N arain Chand Parashar- ·Chairman 

MEMBERS 

2. Shri L. B81araman 
3. Shri Abdul Rashid Kabul! 
4. Shri Bapulal Malviya 
5. Shri Sanat Kumar MandaI 
8. Shri P. N amgyal 
7. Shri Bhola Raut 
8. Shri Kamla Prasad Singh 
9. Shrimati Usha Thakkar 

SECRETARIAT 

Shri Raghbir Singh-Senior Examiner of Questions. 

2. The Committee took up for consideration the draft Tenth 
Report and adopted the same. The' Committee authorised th~ 
Chainnan to present the report in the Budget Session . 

• • • • • 
The Committee then adjourned. 

J7 
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an exercise is of a continuing nature and no commitment 
abOut the time-frame 'should be read into this as it would 

, lead to a situation implying that Government do not pro-
pose to reduce the costs below a specified level." 

IU The Committee did not find the reasons adduced by the 
Ministry as cogent and convincing for dropping the assurance and 
hence did not agree to the plea of the Ministry. They urged the 
Ministry to seek extension of time considered minimum to imple-
ment the assurance. 

The Committee then adjourned. 



MINUTES 
Eighth Sitting 

Minutes of the Committee on Government Assurances held on 8 
December, 1987 in Committee Room No. 53, Parliament 

House, New Delhi 

The Committee met on Tues~ay, 8 December, 1987. from 15.30 
hours to 16.20 hours. . 

PRESENT 

Prof. Narain Chand Parehar-Chairman 

MEMBERS 

2. Shri L. Balaraman 
3. Shri Bapulal Malviya 
4. Shri Sanat Kumar MandaI 
5. Shri P. Namgyal 
6. Slui V. Krishna Rao 
7. Shri Bhola Raut 
8. Shri Kamla Prasad Singh 
9. Shrimati Usha Thakkar 

SECRETARIAT 

1. Shri C. K. Jain-Chi€[ (Questions) 

2. ShriRaghbir Singh-Senior Exam.iner of Question. . 

• • • • 
The Committee took up for consideration their draft NInth Re-

port and adopted the same. The Committee authorised the Chair-
man to present the Report before the end of the current Session. 

The Committee then adjourned. 
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(fIlM Para No. 43 of the Report) 

Slal~inent 8M'l'ittg 'tht pMiliDrr 01 tM antINbten of'S.,,,,tIt [.ok Sli6ltti"."dIq 
impiemmtalion lU on 12 Nov.m!wr, 1987 

Session 

First Session, 1980 

Second Session, 1980 

Third Session, 1980 

Fourth Session, 1980 

Fifth Session, 1981 

Sixth Session, 1981 

Seventh Session, 1981 

Ei,bth Session, 1982 

Ninth Seaaion, 1982 

Tenth Session, 1982 

Eleventh Sesllon, 1983 

Twelfth Session, 1983 

Thirteeath Session, 1983 . 

F~tee~t~:Session, 1984. 

Pifteeilth Session, 1984 . 

Total assurances outstandlDi 

22 

No. of 
assurancel 
culled out 

26 

196 

548 

333 

793 

373 

418 

798 

429 

31S 

861 

43) 

424 

956 

311 

7231 

No. of No. of 
IlIIlII'ancee aslUfanoea 
Implemented! out-
dropped Itandl\1l 

26 

196 

548 

333 

793 

372 

418 

798 

429 

31S 

860 

433 

424 

949 7 

326 1 

7110 II 



APPBNDIX·n 
(nI, Para No. 43 of the R.eport) 

S,."""", Ihow"" 1M pol/lloff 0/ tll.llll'fI1ICa 0/ Et,/IIh ~ Sablttl ,.,.", I1nI*-
IIWIIIIIliotf Q,J Off 12 NONmMr. 11»87 • 

... 1011 

Piat, ... Ion. It1S. 

SIOOnd Sealon, 198' 
Third Seulon, 1985 

Fourth Soaaloo, 19.' 

Fifth SellloD. 1986 

SIUb Seuloa, 19" 
SeveDth Session, 1916 

Elahth Sellion. 191' 
Elahth SeIs10D (Second pun, 1987 •. 

T'OIaJ uaurancel outitaDdllll . 

No. of 
asalD'aDCOI 

cu1JecI om 

19 

426 

323 

35$ 

m 
47' 
428 
m 
m 

No. of No. of 
uaurallCel llllUJ'aacol 

Implemented! omstaad.llll 
dropped 

19 

418 • 
118 , 
334 21 

6!J3 14 

406 69 

341 80 

487 290 

64 514 
--_.----_.- ~-"--

1071 
._------
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